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Mahesh Lepcha vs. Union or India & Ors. 

1.1 24.10.95. 	 The learned, counsel for the applic3nt is present. 

In this case scruUny hs not been dofle by the office. 

The office is directed to scutinise the case at once 

fixina 28.10.95. 	 - 

(r1.L. Pasuan) 
- 	 • 	

Dy. Renjstrar. 

29.10.96 

Sri M. L. Paswan, D. Re1strar. 
/If  

The learned qonsel for the applicant is present. On 

perusal of •theScrutiny Rep&rk it apjears that the defects 

have been' removej. Let it be registered ar placed.before 

the Hon'ble D1vjjn Bench for hearing on admission, 	•- - 

fixing 31.10.96. 	 - 

( M. L. Paswan) 
-'PKL

0 	

Dy. iegistrar 
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Counsel for bhe ap1icant : Shri S .N.TiWary 

This ac"PA has been filed regarding non-

compliance of the order passed by this Tribinal on 

1309.1996 in O.T.NO. 417/96. 

I5sue notice to resonderts to file 

their reoW within four wee1 from riowfa to why 

contempt proceedincrSs-1d not be initiated against 

them for non.complianCe of the Tribunal's order. 

Requisites to the filed within a wek. 

List this -•-- on 16.12.9.6 

I.P Myas tha) 	 - 	çaiia 
Member(J) 	 Member (i 

Counsel for the, applicant 	Shri J.N.Tiwary 

Counsel for,  the respondents :Shri J.N.Panday 

Heard $hri.S.N.Tiary, learned counsel 

for the applicant and 3hri J.N.panuey,learnd 

Senior Standing Counsel for the.raspondantsL inthe 

show cause filed on behalf of the zespondents', 

it is suomitted that the representation 	of the 

applicant, (Sh'ri Mahash Lapc1a.) was disp 01sed 

of y order dated 10.1.96. j is further s1ujmitted 

that this speaking order was duly scrutini1sad 

and found to oe 	in order in the office of the 

Director General of 	1L Qn dia 8 adio, cgainst 

this background, we are satisfied 	that Jthe 

order, as passed oy the Triounsi. on 13.9.96 

in O.A. 417/96 is sustantialiy complied w ith. 	- 

In our opinion, the CCPA has namerit ad is 

accordingly di;;issed. 	

em (D.Purk Vyasth'a)  
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